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• 	 M.P, 48/2004. 

• 	
Vice-Chairman 

mb 

	

29.09.2004 	The matter be listed alongwith 
H.P. 48/0040 
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I -  - 
CENTRAL ADMINISTRATIVE TRIBUNAJ, OUIAHATI BENCH. 

Original Application wo. 128 of 2004.& 
Misc. petition No. 48 of 2004. 

Date of Order : This, the 6th Day of Qecenber, 2004s 

( At shillong ). 

THE HCN'BLE SHRI JUSTICE R. K. BATTA, VICE CHAIRMAN. 

THE HON'BLZ SHRI K. V. PRAHL$AN. ADMINISTRATIVE MEMBER. 

Sri Nripendra Math Si.ngh 
3/0 Late Ram Kripal Singh 
Wireless Operator, I.S.P.W. Station 

i11ong, Meghaiaya. 	 . . 0 . . Applicant. 

By Advocate Mr.R.Ooswami. 

- Versus - 

UniOn of India 
Represented by the Secretary 
to the Government of India 
Department of Home Directorate 
of Co-ordination, New DeThi-il 0003. 

The Director 
police Telecommunication 
Directoate of Co-ordination 
(pc lice Wireless), B1OC No.9, 
C.G.O. Cple, Lodii Road 
New Delhi - 110 003. 

Extra-. Assistant Director (A) 
(Administration), Directorate of 
Co-ordination (police Wireless) 
Block No.9., C.G.O. Complex 
Lodhi Road, New Delhi-hO 003. 

The Joint Director 
(Administration), Directorate of 
Co-ordination (police Wireless) 
B1oc1 No.9 1, C.G.O. Complex 
Lodhi Road, New Delhi - 110 003. 	. . . . Respondents. 

By Mr.A.Deb Roy, Sr. C.G.S.C. 

(k) 

BATTA. J.(V.C.) 

We have heard Mr • R • ooswmi, learned Advocate for 

the applicant as well as Mr.A.Deb Roy, learned £r.C.G.S.C. 

for the respondents at length. 

2. 	We neither find any reason for condoning the delay 

nor find any Mesit whatsoever in the original Application. 

The ground on which the condonation is sought is' that he was 

sutfering from various physical as well as mental problems 
t) 

• 	 Contd./2 
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s±nce the date of absence from 1992 and that he was under 

treatment of various doctors. some me&icai certificates have 

been annexed with the O.A. but a perusl of the said certi 

ficates would show none of the said certificates mentioned 

any illness. It is pertinent to note that the applicant had 

remained absent from duty from 14.9.1992 to 14.7.1996 and 

again from 23.7.1996 to 23.3.1998. 

The respondents in theit reply have categorically 

stated that the applicant did not submit any medical certi 

fic ate of Govt. héspital regarding his mental disorder • it 

is further stated that at the time of Joining the applicant 

did not submit any medical certificate or fitness certificate. 

An enquiry has( been conducted against the applicant and 

notice has been sent in the newspaper and after complying 

with all principles of natural justice, the period of 

absence was treated as DiES NON . 

en the basis of the materials on record,we do not 

find either any justification for condonation of delay #or 

z any case whatsoever for interference on the merits of 

the case. The condonation application as also the O-Aa is 
at the admission stage itself 

hereby dismissed surnarilywith no order as to costs. 

( )C.V.PRAHLADAN ) 	 ( R.K.BATTA ) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

'1 
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'I 

SYNOPSIS & THE LIST OF ENCLOSURES_OF THE_CASE - 

This application is filed against the Order 

dated 18-04-23 by which the appeal of the respondent 

was found to he rejected by the respondents 

The applicant was absent from his duty in two 

spells from 14-9-1992to14719A and again from 

23-07•-1996 to 23-03-2003 and accordingly an inquiry 

was conducted aqainst the petitioner Sri N.N.  

Singh Wireless Operator vide Directorate s Order 

NoA-13011 1 1 (N-83) / 92-Admn dated 21051997 q  it 

was held vide order dated 27....07-1996 that the said 

period have to be treated as DIES NON Whereas on 

physical and mental ground the period of absence cannot 

be treated as DIES NON as prescribed under the 

provisions of C.C.S. (Leave) (Pension) and other 

relevant rules as well as the decision of the Honb!e 

Supreme Court Therefore this application is made 

bonafide and for treating the said period of absence as 

Extra-Ordinary Leave and to quash the - order - dated 
_ 

7-07-199G 	2-1999 & 1S-04-2003 
--- 	-- -- 	 - 	 sc---- ------ 	- 

I 	Annexure-A 	 Order dated 18-04-200:3 

2 	Annexure-8 	
U 	15-02-1999 

:3, 	Annexure-C 	
U 	27-07-1998 

Annexure-D 	 Appeal dtd. 04101999 

AnnexurE 	 Petition dtd 31-03-2002 23 

6, 	Annexure-F (Series) Medical Certificates 	 ) 

I)  
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IN THF CF TFAL (DMrNITrf tVF 	h1E{UNA q Li1WAHt1 I I3RANIH q  

GLIWAI4ATL 

An application under Section 19 of the Administrative 

Tribunal, Ac:t' 1985 ) 

PjinQLApplict?sL±12.IAS.pf  2004.  

SRI NRIPENDRA NATH SINGH 

Son of Late Ram Kripal Singh 

Wireless Operator s  I.S.P.W. Stations 

Shillong Neqhaiaya 

App1icant 

- Versus - 

i Union of India - 

Represented by the Secretaryc to 

the Government of India fl  

Department of Home Directorate of 

Co-ordination New Deihi-1103 

2 The Director 

Police Telecomcnunicationq 

Directorate of Co-ordination 

(Police Wireless) Block NO9 q  

Compiex.q  Lodhi Road 

New D1hi-11003 

	

3. Extra 	Assistant Director (A) 

(Administration) Eirectrate of 

Contd 



4 

no 

Co--ordination (Police Wireless) 

Block No9 6  C.G.O.Comiex 

Lodhi. Road, New L)elhi-113. 

4.. The Joint Director 

(Administration) Directorate of 

Co-ordination (Police W.ireiess)q 

Block No9 C.G.O.Complex 

Lodhi Road q  New Deihi--1103.. 

ndgts 

1.. 	PARTICULARS OF THE ORDER AGAINST 	WHICH 	THE 

APPLICATION IS MADE - 

i) 	 This application is made for consideration of 

the period of absence of the petitioner from "DIES NON 

to extra-ordinary leaves The Order dated 18-04--23 

passed by the Respondent No..3 the order dated 

27-07--1998 passed by the Respondent No4 and alsb the 

c:rder of Memorandum dated 15-02--1999 of the Respondent 

No1 which has made the period of absence durinq 

14-07-1992 to 14-07-1996 and from 23-07-1996 to 

23-03-1993 treated as H  DIES NON " 

c::opies 	of 	the 	Order 	dated 

18-04-2003 15-02--1999 (includin 

the Inquiry Report) 27-07-1998 are 

annexed herewith and marked as 

respectively. 

Ccn td .. .. .. p/ 



2.. JURISDICTIOj 	- 

That the applicant declares that the subject 

matter of the application is within the Jurisdiction of 

this Hon'ble Tribunal.. 

3., LIMITATION - 

That the applicant declares that the cause of 

action arose on 18-4-2003 and this application is made 

along with a condonatian pet.ition within the period of 

limitation as has been prescribed under Section 21 of 

the Administrative Tribunal Actq 1985. 

4.. FACTS OF THE CASE - 

i) 	 That the applicant is originally from Champna 

Village of Eairia Post Office 	Bairia in the district 

of Balliaq Uttar Pradesh.. He joined as Wireless Operator 

under the Directorate of Co-ordination Police Wireless 

and 	posted 	at Aizawl in 1985. He 	was transferred to 

I..S..P.W..q 	Shillong in 1987 and 	again transferred to 

D..C..P..W.. 	in 	Delhi 	in the year 1990.. 	Aqain in 1992, he 

was 	transferred 	to 	I..S..P.,W..q Lucknow.. When he 	came to 

Shillong 	for 	some domestic 	offer s  he 	met 	with an 

accident 	and became unbalanced of his minds Since then 

he has been undergoing mental treatment.. Since the 

day of his accident in Shillong he has been taking 

Medicines as prescribed by the Medical & Health Officer,  

Shillong and also using Tribal Medicines as prescribed 

by a Khasi Doctor namely, Mrs.. G.D. Passah Khasi Dawai 

F.ynbat s  Shillong and now he got improved by continuous 

use that medicine.. 

Con td .. .. p/ - 
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That in 1996 the applicant was charge - 

sheeted and the formal Departmental Enquiry was held 

aqainst the petitioner under the Rule 14 of the Central 

Civil Services (Classification 5  Control and Appeal) 

Rules. 1965 the charges were as follows - 

He 	remained absent from 	14-09-1992 	to  

14-07-1996 on the qrourid that he met with an 

accident and could not inform Head Quarters 

or Station Superintendent 5 	 Station 5  

Lucknow because of his unbalanced mind he had 

after accident 

He joined back on 15-07-1996 but aqain went 

on 2 days C1L 	18-07-1997 to collect 

Tribal Medicine from Shillong and not 

reported duty as on 12-01-1998 ie upta the 

date of inquiry. Subsequently he forwarded 

medical certificate in oriqinal (which is 

placed at Flag B). The Doctor has certified 

for the period 14-09-1992 to 14-07-1996 

and also from 18-07-1996 to the date of 

certificate ie q  06021998w 

The applicant was imposed punishments v,ide 

order dated 27-07-1998 as under - 

(1) 	Reduction to three stages in the time scale 

of pay for three years and he will earn 

Contdp/ 
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increments of pay during the period of such 

reduction 	On expiry of such period 	the 

reduction 	will not have the effect 	of 

postponing the 'future increments of his pay.  

(2) 	The 	period 	of unauthorised absence of 	the 

said Shri N.N. Sinqh 	Wireless Operator s  with 

effect from 14-09--1992 to 14-07-1996 and from 

23-07-1996 	to 23-03-1998 will be treated 

as 	DIES NON under Govt 	of India decision 

I below Rule 25 of C . C . S. (Revised) Leave 

Ru1es 1972.  

iii) 	That 	the applicant preferred an 	appeal 

before the appropriate authority on 04-10-1999 'fort he 

retrospective commutation of the said absence without 

leave into Extra - Ordinary Leaver The applicant again 

submitted another reminder application dated October 

2001 for consideration of his the appeal he has already 

submitted but due to non-consideration of the said 

appeal in time the applicant submitted an application 

dated 31-03"-2003 with a prayer for permission to 

approach higher authority / Court since the applicant 

received no reply against his appeal 

A 	copy 	of 	the 	appeal 	dated 

04-'-10--1999 and another petition 

dated 31'-03--2003 are annexed here-

with and marked as Annexures'-'D & E .  

respectively 

C ontd 
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iv) 	That the 	applicant begs to state that the 

applicant 	has been 	transferred 	to 	Kohi.ma from his 

present 	post at Shiilong by the Respondent NQ3 v:ide 

Office Order Part-Il 	(No.,35/2004) dated 27-2-24. The 

app].icant 	is thereby directed to 	relieved latest by 

01-05-204 the said transfer order is under chai lenqe by 

filling 	O.A. No101/24 which is now pending in the 

Central idministrative Tribunal at 6uwahati 

That the applicant has been suffering from 

mental disorder since the day of his accident as stated 

earlier. He is still undergoing treatment under Dr. J.S.  

Rana 	(M.,E'..,E.,S.,q 	MED..) 	for his Exogenous 	Dysploric 

Disorder with Sometization Terecipitated as well as he 

has been regularly taking Tribal Medicines as prescribed 

by Mrs G.D.Passahq Khassi Dawai Kynbat q  Shillong 	He 

is still taking regularly Tribal Medicines as prescribed 

by the said Doctor and has to report for regular 

check-up in every two weeks Earlier he was treated by 

Dr. T.K. ROyq M.B.B.S. for quite long timex 

Copies 	of 	Medical 	Certificates 

issued by the doctors are enclosed 

herewith and marked as Anneu 

series 

That the applicant begs to state that non - 

consideration of his prayer as has been made through 

various representations to the respondents has not only 

Contd , 
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increase his mental pressure but also it has violated 

the law of natural justice 

5 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS - 

For 	thatq 	the 	action 	of 	the Respondent 

Authority 	in 	passing 	the 	impugned Order 

dated 	18-04-2003 	15-02-1999 and 27-07-1998 

and 	non 	- consideration of the prayer 	for 

retrospective 	commutation 	absence 	from 

14-09-1992 to 14-07-1996 and from 23-07-1996 

to 	23-03-1998 	to 	Extra-Ordinary Leave 	on 

medical certificate under Rule :32 (6) 	of 	the 

Central 	Civil Service 	(Leave 	Rules)4 	1972 4  

has 	made him hound to file this application 

to get .iustice 

IL 	For that,, the inquiry officer in his inquiry 

• 	 Report came to the r?conclusionJI  that while it 

• was a fact that he was absent from duty for 

a long time ", it was also a fact that he was 

U  Physically and mentally unfit U  to attend 

duty. Thus no willfulness in his absence from 

duty was established in the. departmental 

inquiry the report whereof was accepted by 

the Disciplinary Authority (in short DA) 

IlL 	For that, the applicant begs to state that 

the fact that he remained absent from duty 

due to the accident 4 	he met with and could 

Contd . 
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not inform 	the Head Quarter or the Station 

Superintendent I.S0PW0 Station Lucknow due 

to mental. imba1ance It has been clearly 

mentioned in Charqe No01 itself0 That the 

applicant submitted medical certificates 

in oriqinal to the authority as has been 

mentioned in Charge No020 rhus his absence 

from duty and failure to inform the 

authorities about his accident due to mental 

imbalance caused by the intensity of shock 

suffered from accidentq were both compulsive 

and were wholly beyond his control at that 

time0 The inquiry report has estahiishd 

these facts0 

IV> 	For 	that 	neither in the 	two 	charges 	as 

mentioned 	in the IO's report nor 	in 	the 

's 	order dated 	the 	27th 	July, 	1998 

mentioned has been made of any willfulness of 

his 	absence0 It is respectfully pointed 	out 

that 	the absenceq from duty 	was 	compulsive 

and beyond his control and accordingly called 

for no punishment0 

V. 	 For thatq under Rule 24 (3)(a) of the C.C.S. 

(Leave) Rules 1972 a Government Servant who 

has taken leave on medical certificate of 

illness cannot return to duty until declare 

fit on medical certificate of fitness0 In 

Contd0 0 oPt 



9 - 

that cases, the leave sanctioning authority is 

left with no option but to grant the leave 

as due and admissible, to the Government 

Servant0 Since the medical certificates 

furnished by the applicant rectardinci his 

physical and mental unfitness were accepted 

it could not in rule and law, be held that 

his absence from duty was either unauthorised 

or willful. Since also no second medical 

opinion 	It on the 	medical 	certificates 

furnished 	by him 	was 	obtained0 	Facts 

certified in the medical certificates stood 

absolute and ipso facto strike down the 

punishments ordered by the D.A. in his order 

dated the 27th July, 1998, as the punishment 

would appear to he untenable being contrary 

to facts as medically certified by registered 

physicians0 

VI 	 For that as mentioned in paragraph 5 of the 

DAs order dated the 27th July, 1998, 

his absence from duty was in two spells 

intervened by a brief period of duty, as 

shown below 

1) From 14-09-1992 to 14-7-1996 (3 years 10 

months) 

ii) From 23-07-1996 to 23-03-1998 (1 year S 

months)0 

Contd0 0 
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VII 	For that thus his absence from duty which was 

a medically certified iilness, was not 

continuously for 5 years (casual leave is not 

treated as leave but is deemed as duty) in 

view thS q  treatment of his absence for 

the two separate periods of 14-09-1992 to 

14- 07-1996 and from 23-07-1996 to 23-03-1998 

which are individually less than continuous 

5 years as DIES NON " was irregular being 

violative of Rule 24 (3)(a) of the 

(Leave) Rules 1972 and ought therefore,, he 

set right by grant of Extra-Ordinary Leave on 

medical certificates q  on the qround 	among 

others 	that no willfulness in his absence 

from duty has been proved in the inquiry 

conducted against him 

V1II 	For that the term 	DIES NON H  connots break 

in service but in this particular case the 

Hon'bie Supreme Court in a pleathora of 

decisions has held that absence from duty on 

the ground, of physical and mental cannot be 

treated as DIES NON 

IX 	 For thatq the impugned Transfer Order dated 

27-07-1990 15-02-1999 & 10-04-2003 have been 

passed most mechanically on the basis of 

irrelevant and extraneous consideration. 

There has been total non application of mind 

to the relevant factors and therefore total ,  

Contth 
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non application of the said action of the 

authority is disproportionate, excessive and 

arb:.itrary and hence liable to be set aside 

and quashed. 

For that, the impugned Order dated 27-07-1998 

1-02-1999 and 18-04-2003 clearly reflects 

non application of mind and therefore it 

warrants the tribunals interference. 

For that 1  in any view of the matter the 

impugned Order dated 27-07-1998, 15-02-1999 

and 18-04-2003 are not sustainable in law and 

as such the same is liable to be set aside 

and quashed 

6. DETAILS OF RE1EDY EXHAUSTED - 

There is no other remedy e>cept filing this 

application before this Honble Tribunal. 

• 	7. MATTER NOT FENDING IN ANY OTHER COURT/TRIEUNAL :- 

That the applicant declare that he has not 

that he has not filed any other application before any 

Court/Tribunal. 

S. RELIEF PRAYED FOR - 

It is, therefore 	prayed that 	Your 

Lordships would he pleased to admit this 

application, issue a notice upon the 

respondents to show cause as to why 

the impugned Order dated 27-07-1998, 

Contd. 
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15-02-1999 & 18-04-2003 issued under the 

signature of the respondent authority 4  

Department of Co-ordination (Police 

Wireless) (Annexures-A q B & C) passed by 

the Ministry of Home Affairs q  Government 

of India should not be set aside and 

upon cause / causes beinc shown and 

after hearing the parties he pleased to 

set aside and quashed the impugned 

Order dated 27-07-1998 15-02-1999 and 

18-04-2003 (Annexures-A B & C) and also 

to treat the said period of absence as 

E>tra-Ordinary Leave and to quash the 

order passed by the authority treating 

the said period as DIES NON" and / or 

pass such further or other order/orders 

as Your Lordships may deem fit and 

proper,  

And for this act of kindness q  the applicant as in duty 

bound shall ever pray.  

9 INTERIM ORDER q  IF ANY PRAYED FOR 

Pending 	disposal 	of 	the 	Original 

Application Your Lordships may he 

further pleased to stay the impugned 

Order dated 27-07-1998 15-02-1999 and 

18-04-2003 passed by the respondent 

authority.  

Contd 
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10 PARTICULARS OF THE POSTAL ORDER -- 

Postal Order NO 

Date of issue  

Issued from 	- G.P.O.Guwahati 

Payable at Guwahati 	—i'- 

11 DETAILS OF INDEX :- 

An index showing the particulars of the 

documents is enclosed 

V E R I F I CA T JO N 

I Sri NrienrJra Nath Singh q  son of Late Ram 

Kripai S.ingh q  aged about 54 years q  Wireless Operator, 

I.S.P.W. Station Shiilong 5  Meghaiaya, do hereby verify 

and declare that the statements made in this aforeqoinq 

paragraphs are true to my knowledge and be1ief.  

And I sign this verification on this the2th 

day of May, 204 at Guwahati 

SI GNATURE 

Aff.idavit 	11 

Contd 
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A F F I D A V I T 

I 	Sri. Nripendra Nath Singh son of Late Ram K:ripal 

Singh aged about 54 years Wireless Operator, I.B.P.W.  

Station Shillong Meghalay 5  do hereby solemnly affirm 

and state as follows - 

i. 	 That I am the petitioner in this case and 

am acquainted with the facts and circumstances of the 

case and I am competent to swear this affidavit. 

2. 	 That the statements made in this affidavit 

and in the paragraphs 1 - 11 (Part) to are true to my 

knowledge and those made in the paragraphs 1 to 5 being 

matter of records are true to my information derived 

therefrom which I believe to be true and the rest are my 

humble submissions before this Honble Courts 

And I sign this affidavit on this the 25 th 

day of May, 204 at Guwahati 

Idntfed by - 	

YONtJ 	
N E L 

Advocate 	 S'bJt7 

L44L 	L 	A1ft 
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.1 
No. A 30l9/1.88y92A 

Government of India 
Ministry ofHozne Affairs 

Directorate of Coordjantjon 
(Police Wireless) 

) 

c 5 .S  

0 Block No., 9, CGO Complex, 
Lodhi Road, New Dellil 110003 
DateddA April, 2003 

• 	
Subject::. Appeal against the penalty order in respect of Shri N.N. 

Singh, Wireless Operator. 	
/ 

1;.' 

With reference to his application dated 31/3/2003 on the above mentioned subject 
and to informed Shri N.N. Singh, Wireless Operator of this Directorate that 

his appeal. , has already been rcjcct.d by the 
appellate authonty vide Ote's memo of even number 

dated 15/2/1999. Howver, a photo copy of the same enclosed herewith. S 
End:- As above 

(ASAD 
EXTRA ASSISTANT DIRECTOR (A) 

. 	. 	
. 	.: 

, 

, Wiiciess Operator 	
- Shillong 

L'l 	T••4 	

'I 

.:' ........... 

- 	
.5. 

i -S  

$1-.. 

• -:.: .1 
. 	 S  

• 	 •. 

- 	 .- -i 
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No. A 1300' 1(N-(331'9,L, 
 

0vcrn mcnt of 	dia 

RLt1I.1try of Uo*tdi Affatro 
of Cuordlflfltbofl. 

LFoti' UireLOJ5) 

D too k No.0 CGO CopLU 

Now DoLhi 

Dated y 1e Feb.,99  

0856137 

0 	

MEtoaANDU 

3ubJeCt 	
f 	

n Ltuu of DLeaHOn 	
epaCt of Shi 

ri 
H'P 	S&ngh, 	rE71E3 	

Opertor

on 
Uth rafnrJfl° to hL 

appuaL dtad 	
th 

bo.ve 	ent0fl 	?jubiect, thu 
011 d o r gnd being the 

appuLlat0 

authoritY 	
Lnforafl ShrL N.H. slngh, UiroLe 	OCat0r of 	thlu' 

tttot tk 	
hn beec 	

r(ulY crutitL0d 	but 

0t;L 	
ny r°' to Lite prAYUr of 	ShrL N.H 	SL 

Operator • buii1L 	c'J0 	to. A0 	
the appoa.. of 

do 

thcP1S01d off Lcat hn tn4i 

<pEH DEK 

DLRCCTOR 
POLiCE TELFCOMUNLCATtONS 

' APPEL1.AT ,)TIWUT'? 

To I 

t4 	Stn 	uiii'' Oper'0ti 

I 

I 	 • 	
p 

'I. 

• 	

,' 	

0 

L.. 

0' 

• 	\ 
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R2port on the enquiry conducted against Shri N.H. 	Singh. 	./Opr. 

/j' Directorate's order Ho. 	A13011,1(t4-83)/92-Admn 	dated 

.,y 	•i 	1997. 
./ 	•:..•_ - 

... 	.7 	. 	
0 

• 	The date of enqury wa fixed on 12. 1.96at Hqr. 	Shri 

IL U. Singh, W/Opr. appeare.1 in person on that day at 1500 hrs. •a 

cheduhd while Shri S.K. Maihotra, Astt.Director as presenting 
I. 

officer was also present. 

____..........bQjpg...asked.... 

N.H. Singh has given his statement which ii recorded and placed In 

origir.a1at (Flag 'A' 	 . 	- 	 . . • 0• 

.. 	 .1: 
In fact there are two charges against him. 

No.1 :- He remained absent from 14.9.92 to 14.7.96 on the ground 	
0 

.t-hø met with an accident 
-? 	

H 
Supdt. 1SPW Station, Lucknow because of his unbalance mind he had  

the 
 

0 

. 
•. 	 . 	He :- 

. 0 

jol.. nea 	c 	15.1.96 	but again went on 2 days 	C/L • 

18.7.96 to collect tribal 	mecicines 	from Shit long and 	not . 

reported 	duty as 	on 	12 1 98 i.e 	upto 	the 	date 	Of enqUir,S.' 

........ Subsequently he forwarded ......... 

placed 
o— " ( i g 	').Thc1Jt0 	 ' tit 	or 	 od 

• 

0 	 0 	 0 0 	 0 

I 
: 92 	t t4.9'o 14.7.93 	and 	also 	from 	18.7.96 	to 	the date 	of 

. 

certif.icate 

0 	 0 	 0• 	
0 	 . 

i.e. 	062.199e. 	 0 

0 

a TP messaO.WaS received ..from Shri. N.N.Singh 
- 	I 	' " 

 

j J/Opr. (Placed at 1C'3.Wher8ha : .6tat0S that he'had joined duty at 
- 	- 

Station Luchnow frcn.th.F/N .oE. 23.3.98.,.ThiS has .been 
. 	. 	• 	 p.4... 	 14 	 L 

	

000J 	

' 	
0 	rz, 

confirmed from EAC, Lucknow on flot line 

F 	

I 	

F 

0 	
•0 	

0 ConcIusion 	The charges thatShrI N.N. 
Singh remained abent'f,rOU 

• 	
0 	 - 	. 	 0 	 •, 	.. 	• 	0 	 • 

0 	 . 	I 

duty unauthorisedly for a Ong time has been agreed by,;h 

jthe excuse that ho was phyatozlly and mentallyiunfit. 

PV 

I-... 

O 

• 	•- 	:. 	:..• 	• 

• 0 
• 

I 

- 	 0• O0 
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• .• 	:sflc yi tho. L 	'.e into etr ordi 	r•j 1 evi under 

n4 	I sl 	vi 	y ct 	1.1 	i) RIt 

19 7? ki? ad 	t t• h 	t Y sf t hc 	i d (L 	U. ve ) 	 197 
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Ur tI( 
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199 	I was :ire —  t.i4et,Cd and a fcwsii1. drtik.i 	qui ry 
t.. 1) a 	v rtrI c 	1 	r 	jT 	: 1 A is i f i c1 

cntr c:il 	r:t • Appeal 	kul c' . • 196' 	hr :•( acjci it 4s 	(r •1 

dh ar 1) ept k. 	i 	r-w nfl Ic$CUi / of icr_c 

inc: ry vepcwt. c.iai.ed tht 2 2 :h I11rch , 1998 
• 	• 	copy enc :t c:fd 	rrir k cid Anneur e I\ 

?t t 	 cJAA nt me , a'. +O1 L 	-• 

I 	He 3'eIrsa Ied 	er. from 14. 	92 to .14 . 7 .9's cm the çround 

i h at he wt w1 th '\fl ac: c • clrsit. nd c: oul d not • t n for' m Hc4r 

• 	or 	•t i on Super i ntendtnt. I . 3. P. W t t. i on Luc. know 

uk+ h . unb1 jAnc ed ffsjrld he hcl after EM::c: i c.IE?flt• 

Ncs 2 • • Hr 	 c.S on 1 t!. 7.. 9t but. 	çei n went  

. 	 W 4' 	 / 9 / t u r I I c t: . r h 	m-t.I c ne -Fr ow '-th I. o 

ind not. 	ort+ d ciUt/ .s on 12 .1 Q8 I c 	up i u th 

t 	 ti r y 	ub eq ert. I y he F or4rd(ti mii I 

4 	
e ti Fi ai e in ur cinat 	whic.h 	plac Ed t rL t!uc L) 

r 	th th c tr h 	( , r 1i -fed 4 ur the per And 14 	92 u 

	

• 	. 1•4.7..9.. and also from 1E3.96 to the d&..e f ci rt icat.t 

• 	. 

• •. • I 	 I,- 	i 	 ..ithr 	 ............................... /92- 

• 	 I 	s a 	U ,e :.. / th ).U/ 	i' 	C.t/ el:. I 	 ktA 

• 	 t) ha hover 	uwn. 4ny bservce in •two pe. I e. From 

14. 

 

9t9 .1992 to 14 R7.. 1996 and again from 23 7. 199 to 23. 3.. 19E 

rI 	A 	i_it.id puni  

. ) keduct.i an to Uire' >tnf?- in the t i me Scale 0+ pay 

• 	for.. .....irer 	and he will earn nrrment. of 

• •. 	 n the ptr i od of uc h r educ.t i-on 	Ctn et pi r y of 

• 	 Mh per A 	the 	duct i ciii ill not. ha-'ie Uii ef fet: t of 

po'€pcui nç the future i nc.remint of hi c. 

• • 	 A ) The period of. iAr,& .hor: ec% abc nc.t of the smid tThr A . N • N. 
' fich WI e1 	(tpCV t.or ' wi .h ef FPLt from 1 	%Z9... .199) 

I 	n 14 ()7 	 m tQ9 -n fv c 2 - M 199 to 2Z, . Ø 	998 u 11 
li t.ii'.'i' 	.idti 	 t.( 	iist.I. 

• 	 b'ai 044 kuA 4 	ut- (LB • cktv:i s,ict ) Lesvo kut 	.1.972. 
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'•Uh€ 	 c- • •• i 	' 	• 	fl 	1,t()? 	t 	.U) 	n 	hi. 	 y 
r,' 

t tc. 	CC)flC1U.Ofl 	" 	that. 	whi le 	it. 

•U•u• 	:
+r-c'rn 	d. t.'j 	" 	fr 	i' 	1 onçj 	•tirc 	" 

tmt:t. 	 ,I:z,nt 
: 	-i.:it. 	wa 	"Pliyi C1 1 y 	eid 	ne;ti 	1 y 	uc+ it" 

Jo 	i 	 .( : f t4: 	1wt.•tEmd 	rJut'1 . 	'• 	t4 	W 	.t 	 i %i 	flE' 	absence 	+riri 	dLt.'/ 

. n 
w! 	i shed 	in tue dprtiMfltil 	iqir- y the y- port. 

u:rpL 	bj 	i.hi 	i 	;c I p 1 i 	.r y 	.thcw 	ty 	( i n 	or t 
isriffl' 

(h) 1h? + 	k:twl: 	I 	nod 	hct 	fr otri duty 	dt.e tc: 	th4? 	?CC 	dent 

m€ 	vu 	t.h 	tcid 	d riot 	nform 	- e l-,edquirti'r 	or 	the 

on Bup€'ri 	rthnt 	I • G 	Vi 	Btt 	on 	,Luc:nO 	cke 'k:o 

i 	La1 ar,t:o 	hecn 	ci early 	,rient. i oned 	in 	c:iarçe 	No 
In 	1 	nat 

t!.Ci •i 	c& 	:i 	3ffL ttect 	md:t c:ul 	c:erti f i cat e3. 	or 	ji 	$ 
. 

the 	author i tv J -tas. beers mntion4?d 	in chtrcJe No.2. Th.0 	my 

-r oi ctvtiy 	And + a1 urc 	to i 	rm the author itt ei 	of 
i 	t,€'n'i ty c -.ued by te myi dent due to ,'n'ta1 	i mbal ance 	 h 

I 	anti 
. 	.hou:: 	tuF f ir ed 	+ ruin acc.idvmt. 	, 	ere both .coinpul 	ye 

report hae. 
were 	oi I ' 	b ond my 4:.ontrc3l 	then. 	The inquiry 

c ) No 	rni 	t bv 	: wo v:.I arc 	mont. 	onitd 	in 	tho 	ICI 	r eprt 
27th jul y 	199 

nor 	i u 	.he D • 	order dated tht 

re> ur o 	c i en:t I oneti hac been 	ade of 	any  
tere fore of the d 	- 	(r* 	the 	ab.ec<:e 	I 

d..d.'/ 	t011 	3(VIA 	'ft 
fflHt 	 t.t 	 t\.'4iI. 	.'fR 

thmO3\t . 
Id 	beonvi 

	

as 	c.ro 	t.L 1 ed 	for 	no purl 

the CCS CLeave)  

cat 	certi ft cate of 	ill c 
urv ant who has tacri 1 cave on u1 

fit. on mwdicit 	cEticatc 
V return to duty until dccl are 

leave 	 authority i 
of fitne5 	In that ca 	the 	 .anctiOfliNl 

but. to 	ant. the leave a 	th.e and 	dmi ci bi e 
I ft with no opt i on 	 qr 

3i rice 	the mr..czal 	certi ft catee. 

• 

	

to the Guvcrr' 	ent t,ervart . 

	

by 	r:eardincJ my phy.i cat 	ind mental unf I 
rni shed 	me 

it could not 	in rut e and I aw 	by held that 
wc'rf2 accepted V 	- duty vuas ci t.her unauthor t ,ed or wi I ful . Since 
my aLs?nce? +rom 

" 	medical 	opinii on" on the aiedi cal 	certi f icat. 	
V 

V at .o no 	¶econd certi ft ccl in the medical 
+urni shed by me 	, 	was. oht%iflE?ci 	,Ftt.s 

t.coct 	at:ol ute and 	i po F acto 	&tr i Ice down the 
i f i c ate 	, 

or dor ed by the 0. A - in h :t 	order 	ci IAtM.i tIR? 
:c.viI 	ffcnt 

)h 	:ftl • 	l99. 	An'urc 	a 	the puri 	hent 	ci 	apperr 
fid 

I e 	nc;t 	i:onitr ary 	to +act:. mcdi c:ai ly 	c:rt:i 
be u t.er,ab 

:flt Ic, ccl 	n 	par of 	• 	1.1 	A orcier 	dated 	the 2'th 
I s 	inter vfld V  

.hVV1 y, i99i, 	my 	vnitc +r urn duty in two 	.pel 

by hr ef por I od of duty 	a 	icwfl belovi 	- 

From 14. t9. 1992 to 14. 07. t 996 munth) 

rom 2'. 	I 	to 2.. L3..-1993 : i Year S rn ori t h 

• hu. II 	Vb .ence t r cm c:u ty wI,i c h w. a mecli call y cer ti f . ed II I 

wa, riot c.c:nt nur'n 	t or 	 cual I eai t , flOt 

1 	ThV 	1 e deemed ltL CIUt y) 	u •, :t ew t h 	
jV.tsit of my abM?fflc 

two 	
p ale per oi of I •. 9. 1992 to 4 7• 19 9 and 

from :€: 	i-th 	
.j.jj yt dual I y I 	thani 

I 

• V 	. 	 V. 	V 	V 	 • 	VV 
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) 	ui 	1972. 	aç.)t 	rcf or 

• 	 r' 	it 	:., 	)i 	 .:1 	nrdi n.v 	I 4%I? cot i ai c1 

:i 	c::c 	 • .kw4;nn (:t4r 	 flu 	11 fA'\r 	An 

fl), 	i)'flC.t 	rCs 	 I. 	çsrov(?d i n the 	nqui ry cc3riductd 

-t 	sfle!. 

c'14 • A 	, 	Ir ,.,4 y 	 y inc1 r e pcc L ui-. & y p ir y t h t ynt 

	

L.,  o qric: i 	Y pA 	fd to rct r opet I vi1 y C 1-MM A t Q t.  1 )  0  p(r I 

ny abc: +rcn 14 9.. 1992 *o 14. 07. 1996 a rd 4rom 23. c7. 19941 tc 

23.. V%. 9i93 t.o j.tr or nrv I :ve on medi<i c.f?rt I f iat urdr 
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